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(of Phe Bench delivered bv Hon'M ^ • - v «•

Vice Chairman(j)) ^ RoK. Kartha,
.Ve hcve heard the le^iTnaw ^leained counsel of both parties. The

applicants vvho have vorkt^H ,

'̂ d as hurslng orderlies in the Office 0. »the respondents for v •parlods ransing fro.n .ay 19,0 to ;,ay 199, ]
aggrieved by the oral orders Of tein'nt- ^^""^"ation Of their services,

have prayed for regolarisation of their services.
on 21.02.1992 the Tribunal passed an Int •

fhc. ^"teriifi order direstimthe respondents to en-a-»P ih i

K the n d . ---lies- they need she services of casual labourers and '
and rn preference to
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xsons .vith lesser length of service and outsiders^ On 6,3.1992
after hearing bath parties the interh., older was continued end
the respondents were directed to state in their counter-affida"r.
as to •.whether the case of the applicants have been corsideied

for appoinlnient in accordance with the recruitment rules. The
interim order has been continued till today •r/hen the case .vrr

f ina lly hear d,

3. fhe learned counsel for the applicant stated that there

are enough vacancies in the office of the respor.denis to

accomnodate all the applicants. The learned counsel for the

respondents stated that the respondents have discontinued tie

practice of engaging casual laboureis and thot out of the 8

apt-.licants in this case three are continuing in service,

the candidates have been interviewed by the Selection Soard

in accordance with the recruitment rules and a panel has been
^

dravinjjor appointment against regular vacancios,

a. After hearing both parties,we dispose of the present
r —

application with the direction to the respondents to regularise

as many as applicants as possible in accordance with the vacancies

available and in accordance with the merit as found by the

Selection Board which intervievfed tliem# iheie will be no order
_ \

as to costs.
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